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Rehabilitation of Hutment Dwellers
along Railways Lines and Aeradrome
Areas

*609. SHRI S. H. NAIK:
‘¢ SHRI VIJAYA
PATIL:

Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased ‘o
state:

KUMAR

(a) whether Government are think-
ing of rehabilitating the persons
dwelling in the hutments along the
railway lines in big cities like Bom-
may and in the areas belonging to
the aerodromes;

(b) whether Government  have
taken any step to stop further en-
croachments; and

(c¢) what is the total area en-
croached?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND KE-
HABILITATION (SHR] SIKANDAR
BAKHT). (a) to (¢). A statement is
laid on the table of the House.

SHRI KANWAR LAL GUPTA. Be-
cause we had to go to the Central Hall
for witnessing the swearing in cere-
mony of the President. We coulld nct
go to the Notice Office and get the
statement. The Minister may kindlyv
read the statement.

MR, SPEAKER: Is it very long?

SHRI SIKANDAR BAKT. It is nut
very long. 1 will read it.
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SHRI SIKANDAR BAKHT: No pro-
posal for rehabilitation of persons
dwelling in hutments along the railway
lines in big cities and within the area
of the aerodromes as such is ‘''nder
consideration of the Government.
However, in regard to Greater Bombay
such an idea has been mooted by the
Government of Maharashtra tor slum
clearance on lands belonging to Central
Government and the details thereof are
being discussed with the State Govern-
ment.

2. The land owning departments are
expected to ensure that their lands 1e-
main free from encroachments. The
Railway administrations are required to
conduct periodical verification of their
land boundaries and detect &ny un-
authorised occupation thereon. The
help of the local authorities and re-
course to the Public Premises (Eviction
of Unauthorised Occupants) Act, 1971
are taken to remove encroachments on
railway land.

3. In Bombay. about 14 acres of land
along the railway tracks have been en-
croached on by hutment dwellers.
About 114 acres of land in HBombay.
belonging to the International Aijrports
Authority of India, have been encroach-
ed on by hutment dwellers. Informa-
tion pertaining to the other big cities is
not available,
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SHRI SIKANDAR BAKHT: On Rail-

way land, the total number of eun-
croachments is 59,642.
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SHR] SHANKARRAO MANE: May
I know whether any proposal from the
Maharashtra Government is pending
with the Minisier in respect of giving
approval to the internal developments
of the hutments?

¢

SHR] SIKANDAR BAKHT: The
Maharashtra Government is carrying
‘on some environmental improvemennts
in the slums on their own land. =Zo,
the slum dwellers on Central Govern-
ment encroachments have also been
demanding it. The Maharashtra Gov-
ernment has come to the Central Gov-
ernment with a oproposal to permit
them to provide civic amenities on the
Central Government encroachments.
It is under consideration,

SHRI CHITTA BASU. May ! know
whether his Ministry will move the
Railway Ministry that the land which
has been taken over by the Railway
Ministrv in excess of their require-
ments should be released and make
arrangements for the rehabilitation of
the disnlaced persons who have ¢Iready
nccunied those excess lands taken over
by the Railway Ministry?

SHRI SIKANDAR BAKHT: The
question has not been brought 1o the
notice of the ministry. If he writes. it
will he considered.

SHRI CHITTA BASU: The minister
is in a hurry and does not care to
lilsten to the question. It is a mailer
of policy. In several places, railways
have taken land in excess of thoir re-
quirements. My question is whether
his ministry will take up the mnatlier
with the Railway Ministry so that the
excess land can be handed over to the
Rehabilitation Ministry for the »chabili-
tation of displaced persong who are
already occupying those excess lands?

MR. SPEAKER: It is a
for action.

suggestion

SHRI SIKANDAR BAKHT: I said.
if 1e writes to the ministry, it will be
considered.
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SHRI KANWAR LAL GUPTA. My
question is absolutely different I asked
a question whether he will make a
survey of those shanties dwellers who
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are living just on the railway line and
and whether he will rehabilitate them.
I am talking about Delhi only.

SHRI SIKANDAR BAKHT: In fact,
this question pertains to the Railway
Ministry,

DR. V. A, SEYID MUHAMMED:.: 1
would like to know from t1he kon.
Minister whether he is aware {hat there
is some kind of discripancy or overlap-
ping between the Railway Act and the
Eviction of Public Premises Act? 1f
he is aware, does he propose to w.-ake
any change in this regard?

SHRI SIKANDAR BAKHT: I am
sorrv., I am not aware.

Irrigation Facllities for Tribal Areas

*610. SHRI GIRIDHAR GOMANGO:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the irrigation facili-
ties in tribal areas of the country is
less than the other areas;

(b) it so, the reasons therefor; and

(c¢) whether the Ministry have
earmarked money for the irrigation
projects for the tribal areas under
sub-plan for tribals?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARANLA): (a) to .¢0). A
statement is laid on the Table ([ the
House.

Stalement
(a) Yes, Sir.

(b) Among the reasons for indequate
irrigation facilities in tribal areas zre
lack of—

(i} Adequate infra-structure facili-
ties;

(ii) Assessment of Ground Water
potential:

(iii) Rural electrification facilities;

(iv) Renovation of old irrigation

tanks.
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besides, adherence to traditional
methods of irrigation and reluctance to
change to modern practices.

(¢) Major strategy for tribal develop-
ment in the Fifth Plan has teen the
demarcation of areas of tribal concen-
tration for special intensive develop-
ment. The sub-plan areas are again
sub-divided into integrated tribal
development projects, which includes
irrigation. These projects are financedq
through provisions in the State Plans
and Central assistance. In the first
3 years of the Fifth Plan. Central ss-
sistance of Rs, 65.00 crores was provic.
ed while such assistance envisaged in
the last two years of the Fifth Plan is
Rs. 125 crores.

An amount of Rs. 2.25 crores s alsn
earmarked for taking up ground w?ter
surveys in tribal areas during the Fifth

Plan.

SHRI GIRIDHAR GOMANGO: 1
vould like to know, apart from the
statement which the hon. Minister
made, the facts regarding the delay
in survey and investigation of pro-
jects and timely clearance of projects
by the Central and the States and
inadequate allocations given to the
tribal areas. The irrigation {rcilities
provided in this area are less than
those in other areas. I would like to
know from the hon. Minister whether
the Ministry will ear-mark money for
the specific projects in {hese areas so
that irrigation projects may be taken
up in the Fifth Five-Year Plan.

SHRI SURJIT SINGH BARNALA:
Sir, it is a big chunk or population.
About 3,80,00,000 persons constituting
about 7 per cent of the population in
the country have been classifieq as
tribals and only one per cent of the
cultivable area covered by this popu-
lation is irrigated as compared to 28
per cent of the national irrigated area,
Very vigorous efforts are being made
to do more and more in these areas
and we have prepared plans and
sub-plans for implementation. The
total develornment of the areas has





